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IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
ClVIL APPEAL NO 1138 OF 2010
(@ SLP(C) No. 6298/ 2008)
I NDERJI TSI NGH ... APPELLANT(S)
VERSUS

STATE OF PUNJAB TR COLLECTOR & ANR ... RESPONDENT( S)

ORDER

Leave granted. Del ay condoned.

The appellant was an Ahlnmad in the Court of G vil Judge
(Junior Division), at Barnala in Punjab. On 14.06. 1996 at about
7. 30 p. m, when some of t he Judi ci al O ficers made a surprise
i nspection of the Court prem ses, they found the appellant, one
Chowki dar and a constable at the prenises. They found that these
persons were drinking alcohol within the court prem ses. The matter
was reported to the District Judge and thereafter an inquiry was
conducted and the appellant was found guilty and his services were
t er m nat ed. The appel | ant chal | enged t he same by way of Wit
Petition before the High Court and the sanme was di sm ssed. Aggrieved
by the same, he is before this Court by way of this appeal

Heard | earned amicus curiae and | earned counsel for the
State.

It is pointed out by |earned counsel for the appellant

that one of the persons, who was on duty at that time along with the

appel I ant herein, t hough found guilty in the inquiry, has filed an
appeal bef ore this Court and this Court allowed his appea
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and he was ordered to be re-instated in service vide order dated 4th

February 2002 in Cvil Appeal No. 943 of 2002. The pr esent
appel l ant was not on duty on that day but he was found at the court

prem ses. Though we deprecate the conduct shown by the appellant,

but having regard to the fact that he has to naintain his famly and

al so for the reason that his colleague was reinstated in service, we

direct that the appellant be reinstated in service. We nake it



clear that he is not entitled to any back-wages or any other service
benefits. He is directed to be reinstated within a period of one
nmonth fromthis date and his previous service may be reckoned only
for the purpose of pension.

The appeal is disposed of accordingly. No costs.

.................. cJl
(K. G BALAKRI SHNAN)

................... J.
(V. S. SI RPURKAR)

................... J.
( DEEPAK VERMA)
NEW DELH ;
29TH JANUARY, 2010
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| TEM NO. 204 COURT NO 1 SECTI ON | VB
SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).6298/2008
(From the judgenent and order dated 08/12/2000 in RA No.
245/ 2002 & CWP No. 16925/2000 of The H GH COURT OF PUNJAB &
HARYANA AT CHANDI GARH)
| NDERJI T SI NGH Petitioner(s)
VERSUS
STATE OF PUNJAB TR COLLECTCOR & ANR Respondent ( s)
(Wth appln(s) for c/delay in filing SLP)

(for final disposal)

Date: 29/01/2010 Thi s Petition was called on for heari ng
t oday.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE V. S. SI RPURKAR
HON BLE MR JUSTI CE DEEPAK VERVA
M . Gaurav Sharma, Adv. (A C.)
For Petitioner(s) Petiti oner-1n-Person.
For Respondent (s) M . Abhi nav Mukerji, Adv.
for M. A ay Pal, Adv.

UPON hearing counsel the Court nade the foll ow ng



ORDER
Leave granted. Del ay condoned.

Heard | earned am cus curiae and | earned counsel for

the State.
Appeal disposed of, in terns of the signed order.
(G V. Ranana) (Veera Verna)
Court Master Court Master

(signed order is placed on the file)



